CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABZD BENCH

AHMEDARAD,
e
Submitteds: v C.A,.T,. /JUDICIAL SECTION,
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Original Petition Nos OHK \ 57 i - -
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Miscellaneous Petition No;
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Shri et eey \epe § Petitioner(s)
Versus,
O] X 048, Respondent(s),

This application has been submitted to the Tribunal by

el W Ny ae

Under Section 19 of the Administrative Tribunal Act,198s,

It has been Scrutinised with reference to the points mentioned in
the check list in the light of the previsions contained in the
Administrative Tribunal Act, 1985 and Central Administrative
Tribunals (Procedure) Rules, 1985,

The Applications has been flound in order and may be given
to concerned for fixation of date,
. The application has not been found in order for the reasons
indicated in the check list,The applicant Advocate may be adviesed
to rectify the same within 14 daYS/araft letter is placed below
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A 0.4./57/93

DATE- ' OFFICE REPORY ORDERS.

i1

Mre.K.KeShah, learned advocate for the
applicant has filed a leave note.
Mre.Kureshi, learned advocate for the respondentis

submits that the interim stay granted earlier

be continued %xXk in such similat matters.
He seeks time for file reply on merits to
OesAe which the respondents may do within the
time allowed. The applicant at liberty ta

file rejoinder within 3 weeks thereafter.
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of Mr.,Ravani. Mr.Shah has filed a leave note

Adjourned to 01=9=99,
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E OFFICE REPORT ORDER '
e Mr.K.K.Shah is not nresent,
Adjourned to 7.10.,99,
(v .Radhakrishnan)
Member {aA)
nkk
710,99 Mr.¥.K.Shah is not present. Mr.
Mr.Doctor is ~resent. Adjourned to
2 i L DD %
(A .5 3 anghavi) (V.Radhakrishnan)
Member (J) Member (A)
nkk
2.11.99 Mr .K.K.Shah prays for time.
Adjourned to 20.,12,99.
(A .S .Sanghavi)
Member (J)
nkk
2041299 Mr .K.K.Shah is present. At the
Mr .Doctor, adjourned to 22,2,2000,
: 4 _
(A .s.Sanghavi) (v .Radhakrishpan)
Member (J) Member (A)
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Shri Rajeev Thapar,
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Revenue, New Delhi)
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Central Board of Excise and Customs,
ACCR Butiding, First Floor,
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Division—ﬁi

A_u i1 ‘. d

F k3 lh\.lu

(Advocate : Mr, B,N., Doetor)
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objection was raised by the audit party about the payment of TTA and

letter dated 30392, to make payment of Rs. 4271/- He was
leeamantlyu reminded by the AsS AMantor of Canteal Pyaraics and
subsequently reminded by the Assti. Collector of Centrar LECITISC anu

customs. to comply with the demand of the C.A.O. and to make payment

)
¥
)
3
)
1)
)
)
]
]

et
;a“
&

'y

Er
[al)
e
a
V2

"
c
Yo |
(5o
Cu
[g}]
o
L
(7]
cr
o)
—
<
i
et
ot
-
-t
o
fam
o
Q
[g)
-t
Pt
ot
Lat
q
[
C
e
a
e

e
&
13

i
the communication letter dated 6.4.92, 8.4.92 etc
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audit party to effect the recovery from the applicant, contending

R 1% RPN ) " ot WL il O PER T
packing allowances etc ior Hrst posung ol ihe probauonary Lncers. 1ne

bills were passed erroneously and the O.M. dated 193 .89, relied upon by

applicant was governed by the separate set of rules. It is also contended

that the applicant was erroneously paid the transfer TA as admissible to




the regular Govt. servant and therefore, the applicant was bound io
refund that amount.

4, I have heard learned advocates for both the parties. Mr.

only entitled to TA. He has relied upon O.M. dated 7.3.1968 as well as
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and the respondent No.1, in the facts and circumstance of the case. if
decmed fit, may condonc the rccovery. So far as this Tribunal is
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T ORM NO. 21

- ( See Rule 114)
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Certified that the file is complete in all respects.
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